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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 17th October, 2025

S.0. 4719(E).—In exercise of powers conferred by clause (a) of Section 3 of the National Highways Act,
1956 (48 of 1956), the Central Government hereby authorizes the officers mentioned in column (2) of the Schedule
annexed here to as the competent authorities to perform the functions of such authorities under the said Act with effect
from the date of publication of this notification in the Official Gazette, in respect of the stretch of land specified in the
corresponding entry in column (3) of the said Schedule relating to state, districts, taluk and villages mentioned in
column (4), (5), (6) and (7) respectively of the said Schedule for upgradation to 4 laning from Km. 136/400 to
Km. 158/800 of NH-42 (Mudigubba to Kadiri Section) in Sri Satya Sai District in the state of ANDHRA PRADESH.

SCHEDULE

Acquisition of land in respect of National Highway No. 42 from Km. 136/400 to Km. 158/800 of Mudigubba
to Kadiri Section in Sri Satya Sai District in the state of ANDHRA PRADESH.

SL CALA Stretch State District Taluk/Mandal Name of the Village
No.
1 2 3 4 5 6 7
1 Joint NH42 ANDHRA | Sri Satya Kadiri 1 Patham
Collector, |KM 136.4 | PRADESH Sai -
Sri Satya Sai | TO KM 2 |Yerradoddi
Dist 158.8 3 |Kutagulla
4 Kalasamudram
Mudigubba 1 Malakavemula
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2 |Sanevaripalle

3 |Nagareddipalle

[F. No. NH-15017/17/2025-P&M]
SHAIKH AMINKHAN, Director
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